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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 666/2024 

In the matter of:- 

Shri Om Prakash & Ors. 

. Applicant 

Versus 

State of Himachal Pradesh & Ors. 

. Respondent(s) 

Reply on behalf of respondent No. 2 i.e. 

HP State Pollution Control Board in 

compliance to order dated 03-07-2024. 

May it please your Lordships:­ 

Preliminary Submissions:- 

That this Hon'ble Tribunal has already adjudicated upon the 

Region Officer 
H.P.St:ate Pollution Control Boarj 
Phase-IV, Rakkar Colony, 
Distt. Una (H.P.)-174303 

117



2 

".: 3./n our view, this aspect can be looked into by the 

concerned authorities. Hence, we dispose of this application 

directing Himachal Pradesh Pollution Control Board 

(HP PCB) and District Magistrate, Una, (Himachal Pradesh) 

to visit the site in question, collect relevant information and 

find out if there is any violation of environmental norms and 
if the said Committee finds complaint to be correct, they 

shall take appropriate remedial and preventive action in 

accordance with law within two months. 

4.Nodal agency will be District Magistrate, Una, Himachal 

Pradesh for coordination and compliance. 

5. With the above directions, this application 1s disposed 
,.( " OJ . 

Copy of order dated 11-1-2023 passed by Hon'ble NGT is 

annexed as Annexure R-2/1. 

That two other petitions i.e. CWP No. 4994/2023 titiled as 

Subhash Chand & Ors vs State of HP & Ors. and CWP No. 

4585/2023 titled as Deepak Kumar & Ors. vs State of HP & 

Ors. were also filed before the Hon'ble High Court of HP on 

the similar grounds against the installation of Stone 

Crushers by Respondent No. 10 & 11 namely M/s Thakur 

Enterprises and M/s Shree Shree Rudra Stone Crusher 

Reg\o ~ eontrol Board 
H.P.State Po C I ny IV Rakkar o o , 
Phase- , P)-174303 Distt. una (H. · 
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which were dismissed by the Hon'ble High Court of HP 

vide judgments dated 18-04-2024. As such the controversy 

involved in the present matter has already been adjudicated 

upon by Hon'ble High Court of HP, as such present 

Original Application deserves to be dismissed. Copies of 

judgments passed by Hon'ble High Court of HP in these two 

petitions are annexed as Annexure R-2/2 and Annexure R- 

2/3 respectively. 

Para-wise reply on merits:- 

1-3. Contents of para 1-3 are a matter of record and need no 

reply. 

4. Contents of para 4 relate to issue of jurisdiction of Hon'ble 

Tribunal are a matter of record and need no reply from the 

replying respondent. 

Reply to facts of the case: 

1-2. That the contents of para- I regarding issuance of notification 

dated 11-8-2004 by the State Govt. wherein a Policy 

Guidelines for Registration, Location, Installation and 

Working of stone crushers have been notified are a matter of 

record. It is submitted that the said policy was framed after 

the intervention of the Hon'ble High Court of HP in CWP 

No. 228/2002 titled as Desh Raj vs State of HP & Ors. 

Regl 1 Officer 
H.P.St.te Pollution Control Boar 
Phase-IV, Rakkar Co!ony, 
Oistt. Una (H.P.)·174303 
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3. That the contents of para 3 relate to revision of Policy 

Guidelines for the stone crushers on the directions of the 

Hon 'ble High Court of HP and distance criteria are a matter 

of record. It is further submitted that such guidelines have 

been amended from time to time and latest amendment in 

Guidelines for Stone Crushers was done by the State Govt. 

on 29-06-2021 are in force in the State at present. Copy of 

guidelines dated 29-6-2021 are annexed as Annexure-R- 

2/4. 

4. Contents of para 4 relate to petitioner's residential status, 

their ownership of land and tubewells for irrigation, which 

are a matter of record and need no reply from the replying 

Respondent. 

That the contents of para 5 relate to issues of ownership of 

land by the petitioner's/villagers and tube wells allegedly 

located in the surrounding sites of Stone Crushers of 

Respondent No. 10 & 11 which do not pertain to and need no 

reply from the replying respondent. 

6. That the contents of para 6 relate to installation of stone 

crushers by respondent No. 10 & 11 in the name of M/s 

Thakur Enterprises and M(s Shree Shree Rudra Stone 

Crusher. In this regard it is submitted that in the State of HP 

~ H.P.State Pollution Control Board 
Phase-IV, Rakkar Colony, 
.D\stt. Una (H.P.)-174303 
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no· one can install a stone crusher except in accordance with 

Policy Guidelines notified by the State Govt. The process of 

installation of stone crushers starts with the site selection by 

the Joint Appraisal Committee under the Chairmanship of 

SDO (C) of the area concerned. Thereafter stone crushing 

unit need to obtain provisional registration from the 

Industries Department. It is further submitted the w.r.t. 

distance criteria the policy guidelines has been amended from 

time to time and at the time of setting of stone crushers of 

Respondent No. l O & 11 at Village Dharampur, Tehsil 

Haro Ii, Distt. Una (HP) the Notification dated 29-05-2014 

(Annexure A-2) was in force. 

As far as respondent Board 1s concerned it has granted 

Consent to Establish as we11 as Consent to Operate to the 

Stone Crushers of the Respondent No. 10 & 11 as detailed 

below:- 

M/s Thakur Enterprises 

The State Board has granted Consent to Establish under Water 

~ Regional Officer 
H.P.State Pollution Control Board 
Phase-IV, Rakkar Colony, 
Distt. Una (H.P.)-174303 
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Department. The unit has also obtained Environmental 

Clearance from the competent authority on 11-6-2018. The said 
! 

CTE was renewed by the respondent Board on 04-04-2022, 01- 

04-2023 and 03-07-2024. Further, the respondent Board has 

granted Consent to Operate to the Respondent No. 10 on 19-07- 

2024 which is valid up to 27/10/2024 after verification of 

installation of the requisite pollution control devices as 

prescribed in the Guidelines for Stone Crushers issued by the 

Department of Environment, Science & Technology of HP vitle 

notification dated 29-06-2021. Furthermore, the Industries 

Department of HP has also issued Permanent Registration on 

19-07-2024 to the Respondent No. 10. Copy of Consent to 

Operate issued by the respondent Board is annexed as 

Annexure R-2/5. 

M/s Shree Rudra Stone Crusher 

c.,o"-"M1s.s,c1'.The State Board has granted Consent to Establish under Water ? lJs. , t, I 97 4 & Air Act, 1981 to the Respondent No. I 1 on 09-02- 

°::-fJf:!:JP 1 subject to pollution control norms prescribed for 

~ J · stallation of stone crushers after the site has been approved by 
·· the Site Appraisal Committee, obtained prior provisional 

registration and mining lease from the Industry Department and 

the CTE was renewed on 26'-05-2022, 03-04-2023 and 25-05- 

2024. Further, the State Board has granted Consent to Operate 

Regional Officer 
H.P.State Pollut~n Control Board 
Phase-IV, Rakkar Colony, 
D1stt. Una (H.P.)-174303 
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to the Respondent No. 11 on 19-07-2024 which is valid up to 

31-03-2025 after verification of installation of the requisite 

pollution control devices as prescribed in the Guidelines for 

Stone Crushers issued by the Department of Environment, 

Science & Technology of HP vide notification dated 29-06- 

2021. Furthermore, the unit has also obtained Environmental 

Clearance from competent authority on 15-7-2021 and the 

Industries Department of HP has issued Permanent Registration 

on 19-07-2024 to the Respondent No. 11. Copy of Consent to 

Operate issued by respondent Board is annexed as Annexue­ 

R-2/6. 

7. That the contents of para- 7 relate to issue of grant of NOC by 

Gram Panchayat Dharampur, which pertains and calls for 

reply of the Respondent No. 9 and need no reply from the 

rep lying respondent. 

8. That the contents of para 8 relate to installation of stone 

crusher by respondent No. 11 in the name of Mis Shree Shree 

Rudra Stone Crusher. In this regard as already submitted in 

para 6 the State Board has granted Consent to Establish & 

d subject to installation of adequate pollution control 

Regional Officer 
H.P.Stite Pollution Control Board 
Phase-IV, Rakkar Colony, 
01stt. Una (H.P.)-174303 
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measures propose by the unit to prevent the air and water 

pollution from the operation of stone crusher. 

9. Contents of para -9 relates to issues of grant of NOC by 

Gram Panchayat Dharampur, which pertains and calls for 

reply of the Respondent No. 9 and need no reply from the 

replying respondent. 

I 0. In reply to para- IO as already submitted above, the sites of 

the stone crushers of Respondent No. 10 & 11 at village 

Dharampur was approved by the Site Appraisal Committee 

under the Chairmanship of SDO (C) of the area concerned 

which found the sites suitable as per State Govt. 

guidelines/notification dated 29-05-2014 for installation of 

stone crusher. 

11. That the contents of para 11 relate to registration of another 

OA No. 863/2022 on the compliant of Sh. Joginder Singh 

against installation of stone crusher by Respondent No. 10 & 

o~· 11. It is submitted that said matter was disposed off by the 
'"'it.os 

'VQh 0.,, on'ble NGT vide order dated 26-04-2023 with directions 

- . , ritt ~" t it may be ensured that the unit does not operate without 

;i:\ ~ ~ qr quisite CTO and if violations continue beyond specified 
~ ~vrt:-Gn" . time, the unit may be closed till compliance. 

~ 
H.P.Stite Pollution Control Board 
Phase-IV, Rakkar Colony, 
D1stt. Una (H.P.)-174303 
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12. Contents of para 12 pertains to and calls for 'reply of the Jal 

Shakti Vibhag and need no reply from the replying 

respondent. 

13. In reply to para 13 it is submitted that a complaint was 

received in the Regional Office of HPSPCB Una from the 

residents of VPO Dharampur, Tehsil Haroli, Distt. Una (HP) 

against the installation of stone crushers of Respondent No. 

1 O& 11. In this regard, the State Board has already replied to 

the complainants vide letter dated 28-03-2023. Copy of letter 

is enclosed as Annexure-R-2/7. 

14. That the contents of para 14 relate to impact of the dust of 

stone crushers on the agriculture crops. It is submitted that 

the State Board has carried out ambient air monitoring of the 

Stone Crushers of Respondent No. 10 & 11 on dated 27-07- 

2024 and 29-07-2024 respectively. The analysis reports of the 

ambient air samples has been found within the prescribed 

limits vide reports dated 14-08-2024 of the Stone Crusher of 

M/s Thakur Enterprises (Unit-IV) and of M/s Shree Shree 

Rudra Stone Crusher (Unit-II). Copies of analysis reports are 

enclosed herewith as Annexure-R-2/8 & Annexure-R-2/9 

respectively. 

~ 
H.P.Stite Pollution Control Board 
Phase-IV, Rakkar Colony, 
D1stt. Una (H.P.)-174303 

125



10 

15. Contents of para 15 pertains to and calls for reply of the 

Respondent No. 5 (SDM Haroli) and need no reply from the 

replying respondent. 

16. Contents of para 16 are denied. It is submitted that in 

compliance to order dated 11-01-2023 passed by the Hon'ble 

NGT in another matter OA No. 863 of 2022 titled as Joginder 

Singh v/s State of HP & Ors., the Joint Inspection team under 

the Chairmanship of Deputy Commissioner Una has 

inspected the sites under question on 16-02-2023 and a 

factual report dated 24-03-2023 was submitted to Hon'ble 

NGT. The said matter was disposed off by the Hon'ble NGT 

on the report of Joint Committee. 

· 17. Contents of para -17 relate to affidavit of elected member of 

Gram Panchayat Dharampur regarding grant of NOC, which 

no not pertains to and need no reply from the replying 

respondent. 

Contents of para 18 pertains to the Jal Shakti Vibhag and 
CL 
Mining Officer Una and which need no reply from the 

replying respondent. 

19-22 That the contents of para 19-22 are denied. As already 

submitted in para 16 supra, the Joint Inspection Committee 

constituted by Hon'ble NQT in OA No. 863/2022 has 

submitted a factual report based on actual positions before 

Reglona Officer 
H. P.State Pollution Control Board 
Phase-IV, Rakkar Colony, 
01stt. Una (H.P.)-174303 
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the Hon'ble NGT and the same has already been considered 

and the matter was disposed off. No appeal has been raised 

by the petitioner in the matter till date. Moreover, as already 

submitted in preliminary submissions paras the two other 

petitions i.e. CWP No. 4994/2023 titiled as Subhash Chand 

& Ors vs State of HP & Ors. and CWP No. 4585/2023 titled 

as Deepak Kumar & Ors. vs State of HP & Ors. were also 

filed before the Hon'ble High Court of HP on the similar 

grounds against the installation of Stone Crushers by 

Respondent No. 10 & 11 which were dismissed by the 

Hon'ble High Court of HP vide judgments dated 18-04- 

2024. As such the controversy involved in the present matter 

has already been adjudicated upon by Hon 'ble High Court of 

HP and Hon'ble NGT. 

23. Contents of the para-23 related to the report of Joint 

Inspection Committee are denied. The report of committee is 

based upon the factual position and it is not contrary to any 

policy/guidelines of the State of HP as alleged. 

24. Contents of the para-24 relate to site plan of village 

Dharmpur prepared by Architect. As already submitted in 

paras supra, the sites of the stone crushers of Respondent No. 

10 & 11 at village Dharampur were approved by the Site 

Appraisal Committee under the Chairmanship of SDO (C) of 
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the area concerned which found the sites suitable as per State 

Govt. guidelines/notification dated 29-05-2014 for 

installation of stone crusher. 

25. Contents of para 25 relates to issues of grant of NOC by 

Gram Panchayat Dharampur, which pertains and calls for 

reply of the Respondent No. 9 and need no reply from the 

replying respondent. 

26. Contents of para 26 relate to installation of stone crushers in 

violation to guidelines. It is submitted that respondent Board 

has already granted Consent to Operate to the Respondent 

No. 10 & 11 as per policy guidelines for setting up of stone 

crushers notified by the State Government and subject to 

installation of adequate pollution control measures propose 

by the unit to prevent the air and water o l IL tion from the 

operation of stone crusher.. 

SA-U. Contents of para SA-U already stand controverted in view of 

the site of stone crushers of respondent No. 10 & 11 were 

approved by the Joint Appraisal Committee in the year 2020 

and the respondent Board has granted consent to establish to 

~ear< 
\-\.P . ...:-. Kar co\onY, 
~-l ' r,C p)-174303 
1)11\t· Una '°' · · 
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the stone crushers in the year 2021 and the present matter has 

been filed in the year 2024 as such the present Original 

Application .is barred by limitation provided under section 16 

of National Green Tribunal Act, 2010. 

Prayer:- 

In view of submissions made hereinabove and facts & 

circumstances of the case, it is therefore prayed that the 

Original Application may kindly be dismissed qua the 

respondent Board. Any other order deemed fit and appropriate, 

may be passed in the interest of justice. 

HPSPCB 
h. t', .::>l.Q(e Pol«, 

J 

Phaie- IV, Rakkar L...,,...,, 1y, 
Olltt. Una (H.P.)-174~ 

Date:05 /09/2024 

Place: Una 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 666/2024 

(I.A. No. 275/2024) 

In the matter of:- 

Shri Om Prakash & Ors. 

. Applicant 

Versus 

State of Himachal Pradesh & Ors. 

. Respondent( s) 

AFFIDAVIT 

I, Praveen Kumar S/o Jagdish Ram aged 48 years, 

presently working as Regional Officer, H.P. State Pollution Control 

Board, Una, H.P. do hereby solemnly declare and affirm on oath as 

under: - 

the accompanying reply has been drafted at my instance and 

under my instructions. 

That the contents of reply paras 1-4, sub paras 1-26 and para 

5(A-U) are true and correct to the best of my knowledge, 

Reg\on Officer 
H.P.State Polh.ruon Control Board 
Phase-IV, Rakkar Colony, 
O,stt. Una (H.P.)-174301 
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derived from official record, no part of it is false and nothing 

material has been concealed therefrom. 

3. I further affirm that the contents of this affidavit of mine are 

true and correct to my knowledge and belief, no part of it is 

false and nothing material has been concealed therefrom. 

Verified at Una on o 51i\,day of Sept., 2024. 
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_ANAlexoRE-R-2// 

Item No. 09 	 Court No. 2 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 863/2022 

Joginder Singh & Ors. 	 Applicant(s) 

Versus 

State of H.P. 	 Respondent 

Date of hearing: 11.01.2023 

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON'BLE PROP. A. SENTHIL VEL, EXPERT MEMBER 

Application is registered based on a complaint received by post 

ORDER 

1. This original application under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as `NGT Act, 2010') has 

been registered on a letter petition dated 10.07.2022 sent by the 

members of Gram Panchayat Sainsowal, Tehsil Haroli, District Una, 

Himachal Pradesh. 

2. The grievance is that village Dharampur is a big village wherein a •  

stone crusher has been installed which is likely to damage agricultural 

land, crops etc. in the village due to emission of dust and would also 

cause air pollution damaging environment in general and that of village 

Dharampur, in particular. It would also cause health hazard to the 

residents. 

1 
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3. 	In our view, this aspect can be looked into by the concerned 

authorities. Hence, we dispose of this application directing Himachal 

Pradesh Pollution Control Board (HPPCB) and District Magistrate, Una, 

(Himachal Pradesh) _ to visit the site in question, collect relevant 

information and find out if there is any violation of environmental norms 

and if the said Committee finds complaint to bc correct, they shall take 

appropriate remedial and preventive action in accordance with law within 

two months. 

4 	Nodal agency will be District Magistrate, Una, Himachal Pradesh 

for coordination and compliance. 

5. With the above directions, this application is disposed of. 

6. A copy of this order be forwarded to HPPCB and the District 

Magistrate, Una, Himachal Pradesh by email for compliance. 

Sudhir Agarwal, JM 

Prof. A. Senthil Vel, EM 

January 11, 2023 
AVT 

2 
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% 

Niv pcoR -  
IN 'HIE HIGH: 01 RI OF :HIMACHAL PRADESH Al SHIM:LA. 

CWP No.4994 of 2O2.3-,r.: \s;  
.Decided. on: .0.2024/ 

tabliatt Sing 	(-Aherfc- 

Versus 

State of II.P. SZ others 

Coram 
The 1:lon4 hie Mr. Justice rivLS. Ramachandra 	Chief Justice 
The lion'ble Ms. Justice Jyotsn..a. Rewl*V904,/ Judge 

, \ 
I1 hesher cq)praved for reportin,,..,:  , , 	 , For the petitioners: 	 (..fatitarn„ Senior Advocate with 

AL. Jai Ram Sharma and Mr. Sahil 
cty9catess. 

t or the i. poiik nts;. 	PTartav Prata 	Si.ng.h, 
• ---/Advocate General, tbr the respondents-

State., 

Ms.Salochana Rana, Advocate, for 
respondent no,6,. 

MrA hishek Na.gta. Advocate vice 
Mr.Parmod Singh Thakur, Advocate, for 
respondent no.7., 

MrDeepa.k Kaushal, Senior Advocate 
with Mr. Aditya Chouha.n, Advocate, for 
respondent no.8. 

.M.S Ramachandra Rao Chierjustice 'Oral 

In this writ petition, the petitioners are assailing No 

Objection Certificate issued by the 7th  respondent-Gram panchayat 

and the order for installation of stone crusher machine of 

respondent no.8. 
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inter Ala, it is contended that as per notification issued 

on 29.05.2014 laying guidelines for settina up of stone
/c 

certain norms have been laid down and one such norm is that there 

-^ 

should be a minimum distance. of 500 meters maintai 
	

froj1 the 
, 

village abadi deli, It is alleged that Khasra no,50, 5 is classitled as 

villaae abadi deli and the site where the petitioners proposes to start 
\ 

the stone crusher in •Khasras tio,5;" 9, ..5194-: 5164, 5192„ 5195, 

5163, 5196 and 5191 of 01104e ITharampur falls within this 

distance of 500 meters. 

:3. 	There was ua, joint inspection conducted on 17.12.2020 

by a (::-.ointiliqee c.:Iiilsisting of officials of various departments. It 
\ 

recorded that the .minimum distance from the village abadi deh is 
\ 	\ 

• 5,..65...-meteisnd. not less than 500 meters. 

4. 	This appears to have been challenged before the 

\ ational Green Tribunal, Principal Bench.. New Delhi bv one 

Jov,!ind.er Singh and others and the said OA, no.863 of 9.022 was 

disposed of on. 11.01.2023 directing the Himachal Pradesh 

Pollution Control Board and. the District Maaistrate, Una to visit 

the site in question, collect relevant information and find out if 

there is any violation of environmental norms. It was also directed 

that if the Committee finds complaint to be :correct, they shall take 
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appropriate remedial and preventive action in accordance with law 

within two months. Thereafter. a set of instructions Ann r 
< 
\ 	/ R-6.1? Were issued h r the District Magistrate, I.jna to vartOus 

<7\ 
oil u. 	"rile said report itself ,mentions in para - C. claus6*,.. Ythat \ 

\ 
the Sub Divisional Officer (Civil), Llaroli. Disttict tina through a 

letter di. 22 Februari, 2023 had submitted his tcport alonizwith 

map shoNving the distance of th.e,..4;rnsh4-„site/to the nearest .abadi 

doh or abadis of residents anciAtio distance of the nearest edge of 
\ 

crusher site from the 	Inertt.....of river Ss an. and that the said. 
„ 

„. 	„.  \ 
••• 	.....••• 

report reveals that fthe. 'proposed •sites 	are fulfilling the site •••„ 	• 
„. .,„ 

parameters as framed in the notification dt. 29' June, ?Ol I issued 
\ / 

by„.  th".....,.,pepartirten't of Science & Technology, Government of 

Him chal Pradesh 

• , 
/ in the reply filed by the State at para--2 it is stated that 

\the-fequired distance from abadi d.eh is 500 meters and. that the 

Committee on the spot has found that the actual distance is 565 

meters.. 

Learned counsel for the petitioners disputes this 

measurement on the basis of Annexure P-6 4 private Architects 

drawing slowing certain distances. 
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7. 	We are afraid that such disputed question of fact 

cannot be adjudicated in proceedings under Article 226 ,of be 

Constitution of India since they may require evidence to he 	at 

the site, 

S. 	That part, there was a contentionalso raised by the 

petitioners about the violation of a norm specitied irsetting up of 

a stone crusher with regard to irrigation scheme which :requires a. 
, 

minimum distance of 500 meteis frorti the location of the stone 

crusher unit 

But what appear," to be located near the stone crusher 
. 	 \ 

• . 	, 	 , 
site is not on irrigation scheme accoramg to the Jotnt inspection 

report 	122020. 

The b ' respondent has also filed a CMP no 4994 of 

24 undertakina to ,Lomph,  with each and eA, trN,  auiddines and 
/ 

irections issued by the competent authorities for prevention of 

pollution through dust or otherwise to the neighbouring lands and 

that he would install all the plants and machineries including 

pollution control devices as mentioned in the Deputy 

Commissioner's report and notification dt. 19th  3u e. 	I and then 

only after examining the said machineries, permission to operate 
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13. 	Pnding :miscellaneous application 	if any also stand 

, 
sect o 
\ 

(MS Ramachandra Rao) 
hief Justice 

sna Rewal Dua 
Judge 

April 18, 2024 
(v0 

5 

pollution through dust or otherwise to the neighbouring lands, and 

that he would Install all the pants -,_.....d machineries 

pollution control devices as mentioned. m .e epii 

	

-, 	- 
,. 

, ,-....,_, 

	

..N. 	- . 	., 	, 
C.'ormnissionef s report ant... notification dt. 29th  ( 	' me„ , 	,ans,  ,./ :,..., . 

• 

then only after examining the said mar:„ 	4:mission to 

lie Po 	Aontroi Board and 

other departments.  

1?. 	In this tv of tho-rniitei we are not inclined to grant 

am relief to the pLtmous in this Writ petition,: which is 

operate may granted to him 

accordingly ismisie 

vacated 

\ interim order granted.  also 
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/s , 	/ 

cspon(ents 

IN THE IIIGII couRT OF 	 PRADESII AT SIIIMLA 
CIWP No.4585 of 2023, \ 
Decided on: 1&94 2924 

17)ccrak Kumar & <>thers 

Versus 

State: of ILP & oth.ers 

Coram 
The Hon'tle Mr* Justice M.S.. .11,ainachtitt ra,,. Ito, Chief Justice 
The Hoteble Ms. justice Jyotsria Rewat: 	Judge 

11 hcthcr ap,)roved or reportin ' \ , 	 .. 	i , 
.For the pctitioner 	vh. K. tJautarn„ Senior Advocate with 

	

,..„ 	. 

r,.Lu Rani Shannit and Mr, Sahli Dixit„ 
.1.4vorates. - 

'For th. 

	

	 is„..../Pranay Pu uttp Singh, Add.iti.onal 
'Advocate General, for the -respondents- 

• • 	.• 

Ms, Salochana Rana, Advocate, for 
respondent no, 5. 

A.bhishek Nagta, Advocate vice-  Mr, 
Pannod. Singh. Thakur, Advocate, :for 
respondent no„6„. 

Mr, Deepak Kaushal., Senior Advocate 
with Mr, Aditya Chouhan, Advocate, .for 
respondent no+7,. 

M.S.. Ramach.andra Rao Chief Justice 'Ora.  

In this writ petition, the petitioners are assailin.g. No 

Objection: Certificate issued y the 	respondent-Chain panch.ayat 

and the-  order fOr.  installation • of stone: .crusher machine of 

respondent. .no.„ , 
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2 

inter a1ia it is contended that as per notification issued 

on 79.05.7014 laving: guidelines for setting: up of stone crusher 
. 	. 

./ 
certain norms have been laid down and one such norm is that there  

should be a minimum distance of 500 meters maintained 	the 

village abadi dek It is alleged that K.hasrat. 	I 1 9\and5085 are 

classified as village a.badi deli and the „..:si:- .1.--Nzy.heto the petitioners 

proposes to start the stone crusher in khasra-fio.51.51 and 51.58 of 
\ 

village 
 \ 

:Dhararnpur thHs within this distance of 500 meters. 
, 

\ 
there was was 41 	inspectionomt 	conducted on 27.10.7070 „. 

by a (.7ommittee cgiii§istArig of officials of various departments. It 

recorded that the minimum distance from the village abadi deh is 
\ \ 

575 meters and not less than 500 meters. 

\\ 
.\„...\ 	\s/ This appears to have been challenged before the 

<> 
a:dm* Green Tribunal, Principal Bench, New Delhi by one 

, 
Togiiider Singh and others and the said OA no.863 of 9029 was 

disposed of on 11,01.2023 directing the Himachal Pradesh 

Pollution control Board and the District Magistrate. Una to visit 

the site in question, collect relevant information and find out if 

there is any violation of environmental norms. It was also directed 

that if the Committee finds complaint to be correct, they shall take 

appropriate remedial and preventive action in accordance with Ia.w 
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within two months. Thereafter„ a set of. instructions :Annexure 

R-713 Nvere issued by the District Magistrate, Una to -47.1citis 
/ 

officials. The said report itself mentions in para C clause (V) that 
/ 

the Sub Divisional Officer (Civil), Haroli„ DistrIct Unit, 	a 
\ 

letter dt. 22 February, 2023 had submitted 	report 1.0112With 

map s.h.c.ming the distance of the crusher $ite„..,ittl,tie ne!itrest 

,„,./ 
deb. or abadis of residents and  the distanceLcif the nearest edge of 

\ 
crusher site from the embankment of;river Swan and that the 

proposed sites are fulling*site parameters as :framed in the 

notification I. 29th  (Juiles;,„ 1-.1 issued by the Department of Science 

Techn.o100,„ GoVernm.ent of Himachal Pradesh.. 

< \s, 
	Learned counsel for the petitioners contends that the 

of the. Sub Divisional Officer (Civil), Hawk, District 

hot dt 77' rchrry„ 2023 mentions only Khasra no 119 and. 

\ \.:\the.fe'ris no reference. to Khasra no.5085 therein. The fact remains: 

that the said. letter of Sub Divisional Officer (Civil). Haroli, 

District Una dt. 22 February„ 20.23 mentions that only one abadi 

'house) exists in. Khasra no,5119, and. the same cannot be equated. 

to abadi doh,. 

6. • 	In the reply ;filed by the .State at para.2 it is stated that 

the required distance from abadi .deh is 500 .m.eters and. that the 
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4 
- 

Committee on the spot has :found that the actual distance is 575 

meters. 

7. 	Learned counsel for the petitioners 

measurement on. the basis of Aimexure P-6 a 	tchitects 

drawing showing-  certain. distan.ces.. 	( 

8. We are afraid that such disputed question of :fact 

cannot be acjjudicated in proceedings under Article 226 of the 
< 

Constitution of 1:1-ndia since ther 41-3.1\-r0.0ire eyid.ence to I.-)e taken. at 
, 

the \ 	> 
, 

9. That part. there 	a contention also raised by the , 	, • \ .„ \ 

petitioners ,4b.put tille,!  violation of a norm specified. for se mg up of 
\ 	\„. 

a stone crusher with regard to irrigation scheme which requires a 
\I/ -\\\, 

mini=distance of 500 meters from the location of the stone 
- 

crusher unit. 
\ , 	. 

10 	But what appears to be located •near the stone crusher 

site is not an irrigation scheme according to the joint inspection 

report dt rIth  October, 2020 (R 7/2) and according to Annexure 

R. dt 06.09.2 L_ it is only a tube well. 

11. 	The 7' respondent has also tiled a CMP no.4887 of 

7024 undertaking to comph," -with each and every guideline and 

directions issued by the competent authorities for prevention of 
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/ 
11. (.4 miscellaneous application(s), if any also stand. 

. • .sbd _ 

( M.S. Ramachandra Rio) 
Chief Justice 

Syotsua Rewal Dua 
Judge 

April 18, 2024 

5 

pollution through dust or otherwise to the neighbouring.. lands, and 

that he would install all the plants and niachmeriesinciudir  

pollution control devices as mentioned in thei)ep  
K's 

• Commissioner's report and notification dt 	 and 

then only after examining the said machnter„tes, permisnm to 

operate may -! granted to him by the P911.0ori.'Control Board and 
I 

other clrtincnt. 
> 

12. In this view oftin.. in ttttr• ,e are not inclined to grant 

any relief to the pet iotrs in this Writ peiition.. which is 

accordingly dismissed.. interim order granted earlier is also 
\ 	/ 

vacate 
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-•• 	• 	. 	- 	. 	 . A)\')twxt)P.E.... 

thOtitOye. 	 :it•orsit •0.-f 	'73,01)!.4.111)11.c1:47.-$.• 	 SI.TE.4E(5). 
dated 29•O62O2 1. as t-044iri7001-.''..400t. 	 :3' of :the..vons1-1tution.. 

. 	• 

 

of India ' • • 	•••• 
•GOVOltinetit of Hilhactott Pradesh 

toitrtment'f•Etivironment.i .Science : Technology 

N-'04-'STE7E-•(5)...,912018-  • 	Dated: Shimia-1 
	

294}6-202 k 

NOTIFICATION 

Whereas the lion.)- bl•- • High Court of .Himachal •Pradesh vide Its order dated 01 0620 12 

daily order) in the matter of CW.P.  Nos. .794912041 and 7951 titkd as Desh .1(.41vi Stiate. •Of. HP & 

others and -Y-4..Rojl: Vis••• State. of ti...„.P• 	.Others respectively •directed the State CiovetOraptit to. 

.consider the ,existing gui.delirtes,. for setting up of Stone-•;.001-4tivi v"..- Jr.tit,s.. .Hirtt.achal.Pnide.;:k., afresh 

and in pursuance of the same the,-epartrrient of . Environment. 	& Technology: issued • the 

notification no. 'STB,E 	dated 7915,20.14,. 

- Whereas the Government:  of Himachal Ptadeti.b.*„. 	•vj.,:e* Of .the ec.omniendations fat.' the 

Expert .cQrnmigee constituted.--  by the--Hotiltil:.NatiOnal Green matter 
35:8 of 2010c titled as - ..ahaa Singh vs. VrijOn of "tridia:& Cifs.,..''..ofiddreting- 	'setting up of Stone 
'C. -rusher Units close to the water bodies and 6i7ders. dated i007.2Oi9, based. on Vie-WS and 
recommendations ' -.§4bni.itted- by 	 National Green Tribunal 	eft: Committee in its 
i port Submitted.-  to the Hon ble -1•-•tioto.1 Green Tribunal. on dated IQ 06 2019 has MOS ss.od the 

various parameters notified for setting up of Stone Crusher.•Uft.its- -in littoo-oha.. 

	

. 	• 	- 

Now therefore • veping.-- in--view-advartyproent in technologies and modernization. of devices 
for controlling pollution_ for :stone:.  crusher industry, tbe- Governor of HIinachal Pradesh in 
supersession'• of this . Department's - Notification ,NO, STE-E(3)47/20.1.2 -dated 29„-05,2014,  and :ill 
exercise of the powers -conferred by the,  Section 5 017-•tbe Environment Protection') Act,:  -19S6, and in 
pursuance of the provisions of Section 7.  .of the said Act, and ...Ride .4 .61 :the Environment 
-(Protection), •Rules, 1986. and 'directions of Honbie,  High Court Of. .HP is-Sued in CNN-T.:No, 
7949/2011, --CWP No, 7951120 	considering -  f 	t-to,Onitn.endation-of the ..rik.pett .Coniniit4x 
constituted. by Hooble- National Green Itibon:41: in .the i matter of' 

	

Ni0.:„ 3' 8.  01.2.0-1-: 	•aii 
• • 	. 	. 	•• 	. 	•„. 	•• 	• 	• 	•, 	.• • 	• 	• 	. 	•. 	• • 	. 	• 	. 	• •• . • 	• 	, 	• 	•• 	„ 	. 	• 	• • 	• 	•.• 	• 

_hag .Singh 	'Uniont Of In. 	& 'Ors„ is to issue the guit 
all :Stone -Crusher 	(hereafter' referred to as the 	 :exact: 	corittol :and• 
over the stone crushing operations. to save. the "environment 
in.:140441c effect, 

•Sitg.Stdt4biB. )7y.. 

1.1 	Norms: 

Taking into consideration the hill topography, of lest And and requirement to maintain the 'agile 	the hilt: the units shan. b4. set up keeping in view the following criteria, 
flame ty:- 

.0, 

es/ directions as follows for 

.coolOgy. of the' State, wIth 
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100 (.3,.-c udm 
caul) 

' Distance norms ' Distance , 'norms I Distance for i Proposed distance for 1 i 	 t 	 i 
,.or existing stone 1 the 	Stone 1 the Stone crushers to i 
crushers (crow I. (crow 	I be set up in futures , 	 , 
flight, distance in I flight, distancei (crow flight, distance , 

.in meters) as' 
per 

(fated 
.294)51014. 

• 

100 
(excluding 

, 	- 
spring, canal 

2 
Ivisiiiinum distance from 
Nat iona t !,.th way. 
.Minaminn distance from 
State Highway 
Miriirourn distance. :from 
link 
road (PIVIGSY, 
:NABARDIWOrld Bank 
sponsoredlother 

istrict.roa s) 

Minimum distance from 
village abadi-deh  
Minimum distance from 
Hospital & Educational 
Institutions 
a. Minimum distance. 

.fronl spring, pawl, 
functional 	water 
supply 	scheme 
including 	its. 
reservoir  

for 	existing  
stone crushers 

4  tcrow 	flight, 
distance in 
meters) set up 
prior to year 
2004 

3 
50 (Horizontal 

d14.119,S.s.-0
so 

 

meters) set up 
after year 20 
to May 20/4 

4 
150 

15(1 	
1 100  

issuance of the 
Notification Dated 
94,4,44=2021 

• • • 

SO 
(condition wilt not I 
be applicable to 
other roads except 
as specified in col. 

30(Iiorizantal  
distance) 

00 

in meters) from the 	I - 

500 1'100 1_00 
(may be read as 300 
meters in col. (3) as 

1 per amendment vide 
, notification no. STE-

E(4)-1/ 2003-1 dated 
042006) 	 

1000 
(may be read as 300 1 , 	. 
meters in col. (3) as 
per amendment vide 
notification No. STE-

' -V 2003-1 date( 
5042006) 

Minimum distance from 
District 	headquarters 
(distance 	to 	be 
measured from the outer 
of the mtwicipal limit of 
the 

1000 

District 
eadt: carters) 	  

Minimum. distance .from 1500 
town or Notified Area. 
Committoe 
(distance 	to 
measured from 
the outer of the 
municipal 
limit/Nagar 
NigamiNagar-
PalikaiNagar Pancbayat 

b. Minimum distance 
from a percolation 
well, 	sewerage 
treatment 	Omit, 
water 	infiltration 
galleries. 

Minimum distance: from 
lakes, wetlands and 
reservoir of irrigation 
scheme, hydro power 

. 	Lprojett&  

2 P a g 
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:distance from 00 
natural: water spring 

200 upstream 
300 downstream 

- 
(100 for canal) 

•. • • • 	• - • • 	• 	• • • • • • • • • • • • • • • 	• 	 • 	• 	.. 	.... 	• 	• • 

(()o -16.6o 
• 

.00'Upstreino. • 
I 300 .. 

.downstream. 
too 

1000 

.,.,00.:110,00.01. • 
.00.4-owty4realli- 

• 

0.S:tango from 
sanctuar:ie$,  
Minimum aneevm 
bridg!...s*-410:  

Minitnuit -distance 
the 
canal and perennial 
rivulets 

100 (as at Sr. too (as at-Sr. No. - 
No i 	(a) 
a) 

2.000 	 "2000 

5(X.1 

2060 

Keeping -WE* the opt 00.4.tatioits- received frOnl Stooe:Crsaher Ot-imom.  .A:s.sodationsfrom ti me to 

	

liseg 	--retatios- of above :.a.p" 00. Wily q ."*.munoters. .0Ownittee felt hoperatfte to 

that; 
1. Tho:recommendalion$ are propective in white and „vhalt. be  imposed: from date nott wation 

2. Similarly,-40plitability of the earlier notifications issued on _dote 	 10,091004, 25 
042006 and 9.0.2014 are aLwtroittpet five J.:el. the teguidtimt .authorities - must take note 

that the mme crusiters stup.prWr-to 2.94440031.witt be gwerned:by tiWpaidtnatidwqr tolv 

• LI Not 

1„2„," Al] 'distances shall bt r110400-re 	 ."7-DAL. 1110::highest 	of the crusher 
conveyor belt to 	 y of ti nivenue unit o.r the municipal..- 116a :or, the 
periphery of the feature tdricerti4 • 

1.2.2 In • the guidelines, distances Ore,: 	 natural artier between the 
. site of 'the,  Unit and .any. 	 indicated 	 ..Natural harrier may be' 

defined as • 	 Oritity, --exa'ot-  • ,:any -kind of .10.y.7. 7. 7:.:JhadiNatnral. 
Aron/ tpo Canopy which otitructsjjiv.; ptiy,.5t041.-'.view:and.:10.r-- prevtot the movement 
of Air and Noise so as. to keep:--Air and Noise Pollution Within prescribed limits". 

The 'Government 	relax the guidelines for a, limited period .in Ottific cases Wherein. 
.setting..up 	 in pub4cluiterost but it :1* not practically 
feasible • 	- 	 that such relagatioti. will. -.be 
considered oply.:,:pHf•t recommendation of the Joint Inspection COMittittlx, as proposed 
in .Para, 

1.2,3 In, case' of 	Town. the sitting: nouns shall be as per the directions of the Hon"hie 

	

C 	 OatedL:26.07,11993 .in.. CWP ,,,To* .51 :Of i 99 titled as 
Court on its. o 	flI :otion versus State of Filth:a:chat • ..tadOati & (")'.,hers71  

Jot- . t.ii0.00ettoto Committee for slt.e appraisal: 

:be Unit shall .apply  
Industries for obtaining 
The site ibt 
Committee consisti  

/ obtain Provisionai RegIstratioti"from the Department Of 
reprodu:ction clearances tiorti,oth4ti:(iovonrnent. Departments* 

Unit Alta be appraised and approved,. 	by the joint Inspection 
..1.11,e following  

I. •SubDjvjsjonaj. Officer( 401) concerned 
2. 	Divisional Forst Officer. his representative 

RepresentativeState Pollution COntrol. Board. 
pr ibis .representative 

,71.1.akti Vibhag or his representative. 
3 IDag 

4. Executive 
5. Executive 

lairrnan 
lember 
emb er 

Member 
Member 
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t 
6. Representative of:Departnient ot Tounsni. 	 Menibef 
7. Surveyor 	 Member 

Coriaervsiti6n :6piOrt from Agrict4ttvreDp btt :15.1i-vativrAt crr 

above Sub Divisional Solt Conservation .Officer 	 Member 1 
9. Geologist or Mining Officer 	 1.iember Secretary 

1.3.-,3 The Committee constituted in Para 1$.2 is in supersession of the Industries Department 
Notification No. Udyog (CM) 41/8541 dated 26.04.1993, 2.4,12.1998 and STE - 
F(3)5120014 dated 29-.05*2014. The approval of the Committee shall be the basis for 
issue of clearance and approval including those of the Himachal Pradesh State 
Electricity Board Ltd., Himachal Pradesh State Pollution Control Board and permanent 
registration with the Department of Industries. 

2. Emission Norms and Pollution Control Measures: 

2.1.1 Standards:- 

1.2 	The suspended. particulate matter measured between 3 meters and .10 meters from 
any process equipment of a unit shall not 'exceed 600 micrograms per cubic meter 

2.1.3 The suspended particulate matter contribution value at a distance of 40 meters from a 
controlled isolation as well as from a unit located in a cluster shall he less than 600 
mg/Nm3, The measurements are to be conducted at least twice a month for all the 12 
months in a. year. 

. 2.1.4 The noise levels (leci,...) shall be maintained within the standard- for noiSe as specified 
Schedule 411, of the Environment (Protection) Rules. 1986.  

itution Control Measures: 

• • 	. -Z-*.a -Every •unit. shall pro-lhd6,:4 Wind- breaking 	along with suitable enclosure,  .to 
ensure ad.equat,e•dust cont.aloment- 

. •2-11 - .Every Unit-ShalltiaVe- -a 'dust suppression syStem with water 's ray •anci-sprin :ling. System, 
.2.2.3-  .Dust 'extraction and, 'collection _system shall he provided.- at crusher and transfer 

points in -every 
• .2.2.4 Every-- 'unitiShi:arhaVo•- aHoi4Ote.:.Water'Supply:alonk_'*ith at least two day's: water 

'storage,:t4olity for pmning pollution control --ttipotents, 
2.2.5 Facility for regular cleaning and wetting of the -ground shalt be -provided.  
2.2.6 T.--..ees• of -suitable •species shall he 01-anted to develop a .,green belt within and along, the 

boundary ofike..preraseg..- 
.2.2.7 Every Unit shall have a separate energy meters for pollution control devices wherever 

energy is. consumed for -operating': heini.-- . 0d record •thereof shrill be -maintained and 
ma' :e available to the :Himachal Pradesh -.State: Environment Protection and -Polltition. 
CentrOl. Beard . -(hereinafter referred to as, ,'State -$0aid). whenever demanded. 

.!,;torie crushing' unit shall he provided . 	acoustic.- --enclosure' neat •jaw sheds •and. 
shall be properly' designed and., ,approved by the 'State Pollution control Board as. . per 
Central Pollution Control Board norms to control noiStt•-•pollution in accordance with the 

Act,i 986.  
• 2.2.9 Dust sitpptesSion.. 	Water-.  sprinkler - Sod in stone crusher - shall be of iirtnifbrin 

technology as it was 'noticed that at different location- different -kind of sprinklersystertt 
were being. usedWhich Were: observed and found. to be .causing_ wastage of water and 
excessive use of water:* The toi$4, spray- nozal system - being quite efficient in controlling 
th.e dust pollution, •shall be installed-  for dust -suppression. 

4 !Page 
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28443 

2.4.4 

•78441, 

L2JO The W:fld breaking wails glalit.-bo,s4ocoostruood:scictititi.:01.1.1y with appliatkin of•wind 
t

- 

ros::•...:diagram 	the: unit 	i...':.i.-4i.,..-  40%vat...-d$, the I 	 natural• 
. 	. 	. 	. 	. 	. 

iprofile of 'the' area • • 	. 
The tree pIantatkn shall be 	• -with 
Ot01,j*hItietit 	 roportkii:00-#6,-drig:.of growth of  •trecs  $4411: 	 vv-it4 

.photo:i00011).odoitHott annual bast: 	 —,:onsent:44;L:Q-petaitti.:00.:„.:44.04 

. ..with:date.,,a.restabli4kmex*oftho, Hotii.,to.-:...number  
L24 12. The water mists spray tozai system. shall he i:nterloeked with stone crushing unit main 

energy supply 	-010.10 •-•Itylnetor... 

243 	FurOlgr.' AuYanceravut..in pf-,alution controt.dc*Ilovs: fax--  .px,pp,,012vd nJ diig ttigitist 

- .2341 Stone. ChiSher$1-,, Unit: project. proponent-  414 cover all the conveyor 'belts as -1,411,11.. • as 
provide dusts' skirt at 'material transfer point. 
Stone 	sber:00.it, projept --ptopOriotw:11411.. 0:084410:-81.(in .:• -:11,,rei,log 	40.f.i.t,-*41.1.-  of height 
more th4114he 3 ft from the highc.t convCyor belt 'to reduce noise pollution as well as ,air 
borne dust emission pollution, due to wind velocity as designed by a qualified::•thigineer. • 

2.13 All approachtoaidsH.atid::-iramps, 	'properly paved 	 lead to ...dust. 

2434$ . Crusher $.;:::01.1 be covered and water sprinklIng system $1141.1,--.bo::-:pro0400.  ort.. ..0n181:ier to. 
suppress . tbt.:dust1-40:nerate' due• tb:irr.10:atetitit r ,h4ridtiogli.loadingionloadi: unloading activities. 

283,5 RegOlar ae.#41-ig and wetting the uncovered area. ground within the premises: 
28346 Growing of at least three rows ta4opy-Htl..:....ever.weeu.:•$peOes. to be planted 4.1.ong: the, 

periphery : •of th.c crushing unitS to' reduce noise as :Well Aii• 
. 	• 

 
pollution. 	• 8  

24347 	lo.od 	 speed means 	For vehicles speeds limit..:20:,Km/h in 1 Km 
periphery of unit. 

28348 

	

	busekee0ing7clean up spills promptly., equate toilet facilities for manpower at ,stone 
erthilters and mining loa.ii4e area shall be provided by die 'stone critsbot 

2349 All the stone crushers  shall have to construct, a 	.concrete :stone masonry wall on 
-valley side wherever applic.ablc. to .ensure ,1 that the • ia.WhArdin 1.Xttitir sources etc. are not 

affected. 

2.4 Parameters hi 	context. of 	 •Itio-Or in the face :Of Climate 
Change Mitigation of impacts thereof':  

4441 	in -order • 	 .:.•••001:114.0,4"..-kmpatt$.••::io . .$urrottodloo areas of •.gtone". 
•.crusblo-  ::.:00.:ilt- ••••,4bai!.v.oadjustrueut.•in .sotting:-.14p of conveyor btJt, crnshwg umis„.. screening 
• nits may he doi!). by 	 :Loyti.  • ••,,041dOri.tratior0 
values,of 

	

	 --14::$0011aft- 	,,..dispersion . cf 
f 10 at. .g8ound NV:61 - ittloottatit 

foo)iitor.10),  of 'these parameters sha11...ti.:0::•ndo.:114: :en OA yearly basis 	•prop17. of 
monitoring with geotaggcd photographs. 

.14.2 In: -easi...th.e:GLC', 'wind rose assessment 'shall be done. for all the ' 

eadlustment shall be made in sitting the "rOhikg.•:tgOts,: 	of 	1:40:94. will 
be mitigated significantly 'by' rebuilding the wind b.terniSg: 4.1$•;
install rain water harvesting tanks' of adequate capacity' 	

.: 

	

1:14tid. 	*jai.- • iAritb, rain  
watOit.use:•$: :tot 
Registration•••Stone Crusher.- 	• .87v.it: 	 :.-Alit.10tit-.  • iiii*.o.'-f4oHgtoit.iii4..water 
is to be„-ox.-tt.4o*:: 
The rainwater harvesting, trotH•Oloritatititt.:$hall: b 
crushing units' in the State to.mitigat -.:•:•tht-•:..ttljtiliTt.tt..,:ollari 	1)1101', 

•"). 	s .1 	a g 

3 

'assessment and mitigation. Th' 

one crushing unit and 

entiall mandatory for the stone 
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2Aô The stone crusher iwith. the capacity 00000 tones per .year shaU install air quality 
measuring -sensors 	purpleair,com and this shall be monitored by the RP State 
Politifin41 -ContrkA lloard 614 r61.1 tim 

* The propose conditiominootsshould be gpplicah: 
retrospect:iv* Ibr all existin.1 stone en ishea of 
comet la 000..,V77 annwn, 

impact of Stone Crusher Units location on the hydrological, soil & water conservation, 
environment ..aspects suet) ti'sj water„, ora and fauna 

25. 1 in eaSse. of $toilt.: crusher iunits-. with washing : ..plaots,. the:. sedimentation. tanks 
4omm.enstirafe---t0.1boirSjorke.-S.--c-apa6ty -needs _Shan. be built -immediately  :so that effluents 
are. not dtained in the. open 'directly which tilltimady -feeds the river. 

231 	in that case, the efft46140. - from sedimentation tank .:, „;31-tall be treated And thewiable :taw 
•-•material - such 	14.hatt'boroOstd- jtiLfiold,,:totit:.: ::.construction, 'brick -.making -etc. 

153 	Provisions for proper- 	scheme for -evacuation of storm water-  need:: shall be in 
0400* • 	• 

- 254 Titte. crusher units . using 	 -:tegistdr their ground water abstraction 
structures with the State :: -Grow* Water - Authority -under' the FLP. Ground Water 

& •Control :of :DeNet-pment. and Management) Art, 2005.- 	The process is
online at ern.ergingh.imachaLgov.in. 

 

2„55-  Those crushers..- 	lsurface water from :rivers, .khiads., pariahs shill :get the requisite 
.perMission- -17toth:.the ,,O.One.erned -;.,Executi.-vt-nginetti.of•J.al-.Sbakti.:<Vibbag„- 

56 The regular water sprinkling in and ---00140d the „Ootte crushing units- is of utmost 
relevance to 	 Ust pollution impact on flora through rain water -:harvesting 
--shall be: done.: 

251 	The effective water sprinklers , shall be installedcrushing :units to -suppress the: d--st.  
generated at the crushing unit.  
Dumping,:of waste. material. inriver - water -Stir:GO shall he completely prohibited, 

Washii*----.:. - : -units4waste.Watertreat.--- tent: 

.1 	Washing unit S-tbn.e:ctushets..shall -construct adeqtate no, of earthen de silting.  chambers 
followed:Iv:4 Ceriiii4...,-0.0.4erote -(Puce-0-  -storage tank of adequate capacity from Where 
the: wash :water .shall be: re--:,eiretilated-. 'batit.:. 	the -washing r!--activities lifted through a. 
sludge pump. TheSitt,:-Oftilitik,§ to be decided :based on capacity of unit, 

• The. 	crusher uoits:ba002;:*a*kirtgplotits•---sbal_ construct -sedimentation .tanks.  as per 
the plant capacity based -oh,following calculations: 

For washing: 	Units regular water supply is required which needs to be regulated 
through .Ground WaterBoard/ J.41 'hat” VI: -hag concerned through meeting and 
registration. 
100 (TT Washing of-sand leads to 1250 it, Water is required .1 • about 1100 it, 
Waste .riociater is generated from production of sand.  

A washing unit of a Stone Crusher with capacity of 2W / second water supp'.,:v 
takes 30 minutes t9produce 400 CFT sand which means about: 

x 39" -x• 60" 
1.800,  x 2144° 
4500,5000 1:ti-s„ of water is :required „Air -production of 

1 

	 400 ---C.717 
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t 1,0000 Tons/year 

Every washing twit is required to luilt waste water de-silti le chamber of rational 

eapacit: ic. for example, if the capacity of unit i$: 

— 1A) Truck per day = 	waste water chamber of -min.itnum 25dJ00  Lts of at 
least half of the expeeted waste water quantity in one 
go shall be provided. 
Minimum: of 50,000 Its. of at least half of the expedited 
waste water quantity in one; gp shall be :p.rovided, 

The water would be 1.00%t. recycled and there Would be zero. liquid discharge 
'verification of waste watcr fltin chartibcr and rogyclin,s wpq11.4 .be a triAndittaiy 

condition for Consent to Establish & Renewal of Consent to Operate. 

Procedure for establishment and operation to be I owed by the State Board: 

.. • .3,1;1 The .-7tate... Board shall issue.-  conditional . 'Vorisent toE.stabiisW" to the unit .ortity alter the.. 
Joint inspectionCommittee has fecOirn*-tidrnd the. case and the.-utiit agrees to fulfill the 
'Pollution -Control. Measures-  given in, parat2i. :and 

3.1..2 The State •Board shall issue" --70figentto Operate".  only if the. unit has taken me-sure to 
comply with the conditions given in the. '''Consent to Establish.". 

3.1.3 Every unit shall izet.-- monitoring for Air and.. .Noi..*e. conducted regularly and 	the 
reports.  to t;110.Stiato.•• PolliltioriCOntrol. Board, 

3.1,4 The „State.. Board ;shall . be the Authority .  to ensure the compliance...- of the:: Pollut;i0.7•.-
CotittOt.  measureS given on these •,01delinesidir-ectiotig.. and :shall ..do the necessary 
monitoring of tbe unit.. 	•;-,-2.-ks per schedule of monitoring approved 	the. State  
:BoardiDepartm.eht of Science —Technology, Himachal Ptadesh,„Shirvita,. 
Every unit shall 	IL. * any other direction(s) issued by .th-ffr 	GovernmentState 	: 	&orb., 
time to time. 

4. Latest technologies advancement a 	availability of modern machinery am 
equipments for setting 	f stone erns er units: 

Keeping in view the tec.hnological advancements, availability of modern machinery and 
equipment.,in the state following technologies shall he specifically link-.d with capacity, of 
the plant in following manner: 

SrCapacity • or Stone 	Technology 	 Covered shed 

--20 truck per 

>20,000 to 	i 000 
1 ones/year 

3 	>1, 0,000 tones / year 
and above 

ConvntjonaI 	stone 	crusher •I Yes 
technologies.ja-W..crushing wdli or 
without scEs92,4.111-!tjp.v.::.,.97-2s!..p.44 
Jaw crushing with wetting of mw 
material at hot:ter with water 0pray 
nOzal of !,‘ inch per second 
ca64city.  
J-f,tw plus Cone ,crushing unit with 
Screen..er with ,vetting of 

I material at hoper with water spray  
nozal of 'It inch per second 

To. cover conveyor belts as 
well with: nozal sprayer on 
conveyor belts acoustic  
ends. 
Closed loop system to 
cover -conveyor belts with 
acoustic =closures. Nozals. 
sprayer on conveyor be 
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catpal Dhinian.  
Joint secretor 	 Tech.) to the 

Govt. of Himachal Pradesh 
Phone No.0177-2621874 

The amendrnents in the notification shall be sal:Jed to any other order passed by Honble High 
court, in elkAp  No  14:450 of 2019 of CWP No 2067 of 2010 State of Mirroxchal *Pradesh & ors. 

Petiticmers1 applicants versus Bhag Singh & others. (NM No, 4342 of 201 	Jai Mateshwari 
Stone Crusher Petitioner/ applicant versus State of Himachal Pradesh 8: ors. 

By order 

Kamlesh Kumar Pant, lAS 
Principal Secretary (Env, S&T) to the 

Government of Himachal Pradesh 

Enda. No. 	-9/2018 
	

Dated: Shimla.2. 	29-06-2021, 

Cc:ipr.!,i forwarded: fbr infartriation and ectssii'y action to: 
1. The Secretary to the Governor, Himachal .:Pradesh, .Shinila$71002, 
2 	The SF'S/PS to the Chief Minister/Ministers, :H., Shitnia2:. 
3 	The Sr. Private Secretary to the Chief Secretary to the Gove.rnmentoFIELP, 
4 	All the .Administrative 'Secretaries to the Government 
5„ All the .Divisional Commissioners in H.P. 
6.: All the Heads of Department in H.P. 
7, All the Deputy Commissioners in FLP 
8, All the, Superintendents of 'Police in H.P. 
9, The Director (Ertv_ Sd. & Tech.), Himachal :Pradesh. 
10. The . Member Secretary, State Council for_Science & Technology, HP„ 
It, The .Member 'Secretary, HP State Pollution Control :Board, Shimia,9 
12. ALR.-4:',u0F4inder Secretary (Law) to the Cisithit,..olli„P 7himla-17.100,2, 
13, All the Municipal Corporations H.P.. 
ILL All - the.  Executive ‘..T.  flicersiSecretaries of Municipal :ouncitst Nagar Panchayats in 

Himachal 'Pradesh.. 
15.„ Guard file, 
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H.P.STATE POLLUTION CONTARNOWLEXBOAR 121S  D -'-  

.c...71...--..- r. 

HIM PARIVESH, PHASE-III, NEW SHIMLA-171009 

1-IPSPCB No 620 
	

Date: 19/07/2024 

Industry Registration ID: HP12836425 
	

Application No: 	12720989 

To, 
Thakur Enterprises Unit IV 
VP0 Dharampur, Tehsil Haroli District Una HP 

Una 
177209 

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air 
(Prevention & Control of Pollution) Act, 1981. 

With reference to your application for obtaining 'Consent to Operate' u/s 25/26 of Water (Prevention & Control 
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby, 
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter. 

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry 

Consent No. CTO/BOTH/NEW/RO/2024/12720989 

Date of issue: 01/04/2024 

Date of expiry: 27/10/2024 

Certificate Type : NEW 

Previous CTE/CTO No. & Validity: 

2. Particulars of the Industry 

Name & Designation of the Applicant Rajender Singh, (Proprietor) 

Address of Industrial premises Thakur Enterprises Unit IV, 
VP0 Dharampur, Tehsil Haroli District 
Una HP, 
,Una-177209 

Capital Investment of the Industry  218.63 lakhs 

Category of Industry  Orange 

Type of Industry  2064-Stone crushers 

Scale of the Industry  Small 

Office District Una 

Capacity 

Raw Materials (Name with quantity per day) 

Raw Materials Quantiry Unit 

Sand, Stone & Bajri 57000 M.T./Year 

Products (Name with quantity per day) 

-µ 	 ...--- 
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1---- 
Name of 
Products _ 

Unit Quantity Intermediate 
Product 

, 
Principal Use 

Sand & Bajri M.T./Year 57000 Infrastructure 
Material 

Details of the Effluent Treatment Plant 

Type of Effluent Capacity Quantity 

Septic Tank 24 0.920 

Pre-treatment 10 6 

Mode of Disposal 

Description Quantity(in KLD) Method of Treatment Method of Disposal 

Domestic 0.920 Soak Pit/Septic Tank Soak Pit/Septic Tank 

Industrial Process 6 Pre-treatment 	' Recycle 

Quantity of fuel required in TPD) and capacity of boilers/ Furnace/Thermo heater etc. 

Type No.of 
Boiler/'Heater 
/Evaporator/I 
ncinerator/D 

, 
Capacity Type of 

Boiler/'Heater 
s/Evaporators 
/Incinerator/D 

Type of Fuel Fuel 
consumption 
rate in 
MT/hour or 

G Set/Other GSets/Others KL/hour or 
M3 /hour 

Others 1 No. - Rotopactor & Electricty As per 
Jaw Machine Requirement 

Type of Air Pollution Control Devices installed 

Equipment Type Equipment Name Date/proposed 
date of 
installation 

Efficiency(%redu 
ction) 

Final 
concentration of 
pollution being 
emitted 

Wind Breaking Others Mon Jan 01 99  % SPM less than 
Wall, Three 00:06:00 1ST 600 
Layer Plantation, 
Telescopic 

2024 microgrammes/ 
Nm3 

Chutes, Water 
Sprinkler, 
Covered 
machinery 

Approved By 

"This is computer generated document from HPOCMMS" 
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Member Secretary 
( H. P. State Pollution Control Board) 

Endst. No.: 

Copy To:- 

1. The Regional Officer, HPSPCB Regional Office Una for information with direction that all the consent conditions are 

complied with and all the PCDs provided shall be maintained and operated to achieve the norms. 

ANIL 
JOSHI 

• Digitally signed by 

ANIL JOSHI 

Date, 2024.07.19 

16:27:03 +0530' 

Anil Joshi, IFS 
Member Secretary 
For & on behalf of 

( H. P. State Pollution Control Board) 

"This is computer generated document from HPOCMMS" 	 Page 3 of 7 
To verify this document please scan the QR Code. 
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TERMS AND AND CONDITIONS 

A. 	SPECIFIC CONDITIONS 

1. 	This 'Consent to Operate' is only for the purpose and under the provision of Water Act, 1974 
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory 
clearances required for the project under any other law/regulation/direction/order and the 
applicant shall obtain any such mandatory clearance before taking any steps to establish 
industry/ industrial plant, operation or process or any treatment and disposal system or an 
extension or addition thereto. 

2. 	Nothing in this Consent shall be deemed to neither preclude the institution of any legal action 
nor relieve the applicant from any responsibilities, liabilities or penalties to which the 
applicant is or may be subjected to under this or any other Act. 

3. 	The unit shall apply for further renewal/extension in the validity of the Consent, before the 
expiry of this 'Consent to Operate'. 

4. 	i) 	The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and 
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic 
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction 
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import 
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended 
from time to time, without any adverse effect on the environment, in any manner 
(As Applicable). 

ii) 	The unit shall made provisions for the compliance Solid Waste Management Rules, 
2016 and provisions made thereunder and unit shall also not practice burning 
activity of solid waste/waste generated from fuel within/outside premises, to avoid 
public nuisance. 

5. 	This 'Consent to Operate' is for:- 

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of 
Environment (Protection) Rules, 1986 as amended from time to time. 

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality 
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986 
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time. 

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I 
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as 
amended from time to time. 

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed 
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable). 

6. 	The unit shall ensure regular operation and maintenance of Pollution Control Devices to 
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement 
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit. 

7. 	The unit shall ensure regular operation and maintenance of separate energy meter/flow meter 
for running pollution control devices and shall also maintain record with respect to operation 
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding 
the regular operation of air pollution control device/effluent treatment plant and shall maintain 
log book for the monthly reading / record. 

8. 	CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) 
ACT, 1974. 

a) The unit shall maintain the record regarding the daily water consumption as per flow 
meter installed. 

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a 
manhole upstream of final outlet (s) out of the premises of the industry for measurement 
of flow and for taking samples. 

"This is computer generated document from HPOCMMS" 
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b— 
The pollution control devices shall be interlocked with the manufacturing process of the 
industry (if applicable) and the authorized outlet and mode of disposal shall not be 
changed without the prior written permission of the Board. Unit shall not use any 
unauthorized out-let(s) for discharging effluents from its premises. 

Solids, sludge, filter backwash or other pollutant removed from or resulting from 
treatment or control of waste waters shall be disposed-off in scientific manner. 

9. 	CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 
1981. 

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be 
required for collecting samples of emissions from any chimney, flue or duct or any other 
outlets as per the specifications mentioned in 'Consent to Establish'. 

b) The unit shall discharge air emissions through a stack of minimum height as specified in 
'Consent to Establish' and shall follow standards laid down from time to time. 

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based 
on fuel used for the corresponding steam generation & as per specification. 

d) Unit shall ensure Stack height for diesel generating sets as per specification mentioned in 
'Consent to Establish'. 

e) The unit shall provide proper and adequate air pollution control arrangements for control 
emission from its coal/fuel handling area and emissions from handling, transportation and 
processing of raw material & product of the industry, as applicable. 

The unit shall ensure regular operation and maintenance of installed canopy and stack of 
the D.G sets so as to control the noise & air pollution in order to comply with the 
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF 
from time to time, under Environment (Protection) Act, 1986. 

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within 
premises in a scientific manner (as the case may be) and shall maintain proper record for 
the same, if applicable. 

The unit shall ensure that terminal manhole(s) at the end of each collection system and a 
manhole upstream of final, outlet (s) out of the premises of the industry for measurement 
of flow and for taking samples. 

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the 
Chief Inspector of Factories, Himachal Pradesh (If applicable). 

11. The unit shall ensure regular operation and maintenance of real time online monitoring 
equipment's and provisions for the un-interrupted transfer of data as per guidelines of CPCB 
(if applicable). 

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge 
of any air pollutant/gas/liquids from the vessels, mechanical equipment's etc. which are likely 
to cause environmental pollution. 

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation 
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf)  all along 
the boundary of the industrial premises and check air/water/noise pollution at source. 

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any 
other authority concerned, shall be binding. 

15. This 'Consent to Operate' is subject to orders on any litigation pending in any Court of Law. 
Any direction/order issued by any court shall be binding (if any). 

16. The Board reserves the right to revoke the 'Consent to Operate' granted to the industry at any 
time, in case the industry is found violating the provisions of Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from 
time to time. 

17. The unit shall comply with any other conditions laid down or directions issued in due course 
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 
and Air (Prevention & Control of Pollution) Act, 1981. 

B. 	OTHER CONDITIONS 

"This is computer generated document from HPOCMMS" 
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1. 	The unit shall comply with the conditions imposed by the MoEF/State Level Environment 
Impact Assessment Authority/ District Level Environment Impact Assessment Authority ni 
the environmental clearance granted to it as required under ETA notification dated 14-9-06, if 
applicable. 

	

9. 	The issuance of this consent does not convey any property right in either real -or personal 
property, or any exclusive privileges, nor does it authorize any injury to private property or 
any invasion of-personal rights, nor any infringement of Central, State or Local Laws or 
Regulations. 

	

3. 	Stone Crusher units shall comply with the provisions of guidelines notified by the State 
Government vide Notification No: STE-E(3)-11/2012, dated 29-05-2014 (If Applicable). 

	

. 	Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide 
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide 
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable). 

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement 
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit 
shall also ensure provisions for the regular and uninterrupted transfer of data from the real 
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which 
unit shall be liable for action on account of violation of the directions issued by 
Court/Government/SPCB in this regard (If Applicable). 

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department 
of Tourism & Civil Aviation/any other concerned Authority (As Applicable). 

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area. 

8. The unit shall ensure that there will not be significant visible dust emissions beyond the 
property line. 

9. The unit shall obtain and submit Insurance cover as required under the Public Liability 
Insurance Act, 1991. 

10. The unit shall put display Board indicating environmental data in the prescribed format at the 
main entrance gate. 

11. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of 
quantity of chemicals and energy utilized for treatment and sludge generated from treatment 
so as to satisfy the Board regarding regular and proper operation of pollution control 
equipment. 

12. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height 
standards shall be applicable to the industry from the date of such amendments/revisions. 

	

C. 	SPECIAL CONDITIONS 
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Ltitt- 
1 . The Unit shall neither change the type of products nor shall exceed the production beyond 
the approved capacity without obtaining consent of the state Board. 
2. This consent of the State Board shall be only for the purpose and under the provisions of 
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite 
clearances required from other departments. 
3. This consent is subject to ratification of State Board or any litigation pending at any Court 
of Law. 
4. Unit shall ensure compliance to the notified guidelines dated 29.06.2021 issued by the 
DEST. 
5. Unit shall ensure compliance to the guidelines issued by CFC13 before 17.10.2024 
positively. 
6. The Regional Officer shall ensure that the sampling of the crusher is conducted as per the 
frequency prescribed by the State Board. 
7.The mining operation shall be performed strictly as per the approved EMP and unit shall 
comply with the conditions of EC, Grant order/Deed and PMT. 
8. The unit shall immediately provide CCTV cameras_ and connect with the servers to display. 
9.This consent is subject to Final outcome in Hon'ble NGT vide OA No. 358/2016 as well as 
in Hon'ble High Court vide CWP No. 2067 of 2019 and subjected to the outcome/decision of 
Hon'ble High Court CWP No. 4994 of 2023 titles as Subhash Singh & Ors versus State of HP 
and Ors. 
10. Unit shall apply separately for CTE/CTO-Expansion for Second EC dated 19.05.2023 of 
mining lease area bearing Khasra Nos. 5452 & 5455/1 measuring 02-93-58 Hect. (Pvt. 
Land/River Bed). 

By Order 
Member Secretary 

( H. P. State Pollution Control Board) 

"This is computer generated document from HPOCMMS" 
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ANNEXORL7  
H.P.STATE POLLUTION CONTROL BOARD 	— 

HIM PARIVESH, PHASE-III, NEW SHIMLA-171009 

I-IPSPCII No 619 
	

Date: 19/07/2024 

Industry Registration ID: HP12614365 
	

Application No: 	12724502 

To, 
Shree Shree Rudra Stone Crusher and Screening Plant Unit II 
VPO Dharampur, Tehsil Haroli District Una HP 

Una 
177209 

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air 
(Prevention & Control of Pollution) Act, 1981. 

With reference to your application for obtaining 'Consent to Operate' u/s 25/26 of Water (Prevention & Control 
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby, 
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter. 

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry 

Consent No. CTO/BOTH/NEW/RO/2024/12724502 

Date of issue : 12/07/2024 

Date of expiry: 31/03/2025 

Certificate Type: NEW 

Previous CTE/CTO No. & Validity: 

2. Particulars of the Industry 

Name & Designation of the Applicant Kapil Sharma, (Proprietor) 

Address of Industrial premises Shree Shree Rudra Stone Crusher and 
Screening Plant Unit II, 
VPO Dharampur, Tehsil Haroli District 
Una HP, 
,Una-177209 

Capital Investment of the Industry  58.58 lakhs 

Category of Industry  Orange 

Type of Industry  2064-Stone crushers 

Scale of the Industry  Small 

Office District  Una 

Capacity 

Raw Materials (Name with quantity per day) 

Raw Materials Quantiry Unit 	 . 

Boulders and Sand 7516.6 M.T./Year 

Products (Name with quantity per day) 

"This is is computer generated document from HPOCMMS" 
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Name of 
Products 

Unit Quantity Intermediate 
Product 

Principal Use 	_ 

Sand & Bajri M.T./Year 7516.6 ._... Infrastrure Use 

Details of the Effluent Treatment Plant 

Type of Effluent Capacity Quantity 

Septic Tank 24 0.400 

Pre-treatment 10 6 

Mode of Disposal 

Description Quantity(in KLD) Method of Treatment Method of Disposal 

Domestic 0.400 Soak Pit/Septic Tank Soak Pit/Septic Tank _ 
Industrial Process 6 Pre-treatment Recycle 

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc. 

Type No.of 
Boiler/'Heater 
/Evaporator/I 
ncinerator/D 

Capacity Type of 
Boiler/'Heater 
s/Evaporators 
/Incinerator/D 

Type of Fuel Fuel 
consumption 
rate in 
MT/hour or 

G Set/Other GSets/Others KL/hour or 
M3 /hour 

Others 1 No. - Rotopactor & Electricty As per 
Jaw Machine Requirement 

Type of Air Pollution Control Devices installed 

Equipment Type Equipment Name Date/proposed Efficiency(%redu Final 
date of 
installation 

ction) concentration of 
pollution being 
emitted 

Wind Breaking Others Mon Jan 01 99 % SPM<600.00 
Wall, Telescopic 00:06:00 1ST Microgram per 
Chutes, Three 
Layer Plantation, 

2024 cubic meter at all 
time 

Metalled Road, 
Water Sprinkler 
etc. 

 

"This is computer generated document from HPOCMMS" 
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Endst. No.: 

Copy To:- 

1.The Regional Officer,HPSPCB,Una for information and shall ensure to operate the unit as per consent condition with 

adequate PCDs. 

ANIL 	
Digitally signed 
lay ANIL JOSHI 

Jo, 	Date: 2024.07.19 
.Drii 	17:14:14 +05'30' 

Anil Joshi,IFS 
Member Secretary 
For & on behalf of 

( H. P. State Pollution Control Board) 

"This is computer generated document from HPOCMMS" 	 Page 3 of 7 
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TERMS AND CONDITIONS 

N. 	SPECIFIC CONDITIONS 

1. 	This 'Consent to Operate' is only for the purpose and under the provision of Water Act, 1974 
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory 
clearances required for the project under any other law/regulation/direction/order and the 
applicant shall obtain any such mandatory clearance before taking any steps to establish 
industry/ industrial plant, operation or process or any treatment and disposal system or an 
extension or addition thereto. 

2. 	Nothing in this Consent shall be deemed to neither preclude the institution of any legal action 
nor relieve the applicant from any responsibilities, liabilities or penalties to which the 
applicant is or may be subjected to under this or any other Act. 

3. 	The unit shall apply for further renewal/extension in the validity of the Consent, before the 
expiry of this 'Consent to Operate'. 

4. 	i) 	The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and 
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic 
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction 
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import 
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended 
from time to time, without any adverse effect on the environment, in any manner 
(As Applicable). 

ii) 	The unit shall made provisions for the compliance Solid Waste Management Rules, 
2016 and provisions made thereunder and unit shall also not practice burning 
activity of solid waste/waste generated from fuel within/outside premises, to avoid 
public nuisance. 

5. 	This 'Consent to Operate' is for:- 

0 	The emissions from all sources conforming to the norms as prescribed in Schedule-I of 
Environment (Protection) Rules, 1986 as amended from time to time. 

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality 
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986 
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time. 

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I 
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as 
amended from time to time. 

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed 
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable). 

6. 	The unit shall ensure regular operation and maintenance of Pollution Control Devices to 
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement 
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit. 

7. 	The unit shall ensure regular operation and maintenance of separate energy meter/flow meter 
for running pollution control devices and shall also maintain record with respect to operation 
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding 
the regular operation of air pollution control device/effluent treatment plant and shall maintain 
log book for the monthly reading / record. 

8. 	CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) 
ACT, 1974. 

a) The unit shall maintain the record regarding the daily water consumption as per flow 
meter installed. 

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a 
manhole upstream of final outlet (s) out of the premises of the industry for measurement 
of flow and for taking samples. 
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- 
The pollution control devices shall be interlocked with the manufacturing process of the 
industry (if applicable) and the authorized outlet and mode of disposal shall not be 
changed without the prior written permission of the Board. Unit shall not use any 
unauthorized out-let(s) for discharging effluents from its premises. 

Solids, sludge, filter backwash or other pollutant removed from or resulting from 
treatment or control of waste waters shall be disposed-off in scientific manner. 

9. 	CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 
1981. 

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be 
required for collecting samples of emissions from any chimney, flue or duct or any other 
outlets as per the specifications mentioned in 'Consent to Establish'. 

b) The unit shall discharge air emissions through a stack of minimum height as specified in 
'Consent to Establish' and shall follow standards laid down from time to time. 

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based 
on fuel used for the corresponding steam generation & as per specification. 

d) Unit shall ensure Stack height for diesel generating sets as per specification mentioned in 
'Consent to Establish'. 

e) The unit shall provide proper and adequate air pollution control arrangements for control 
emission from its coal/fuel handling area and emissions from handling, transportation and 
processing of raw material & product of the industry, as applicable. 

The unit shall ensure regular operation and maintenance of installed canopy and stack of 
the D.G sets so as to control the noise & air pollution in order to comply with the 
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF 
from time to time, under Environment (Protection) Act, 1986. 

g) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within 
premises in a scientific manner (as the case may be) and shall maintain proper record for 
the same, if applicable. 

h) The unit shall ensure that terminal manhole(s) at the end of each collection system and a 
manhole upstream of final outlet (s) out of the premises of the industry for measurement 
of flow and for taking samples. 

10. 	The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the 
Chief Inspector of Factories, Himachal Pradesh (If applicable). 

11. 	The unit shall ensure regular operation and maintenance of real time online monitoring 
equipment's and provisions for the un-interrupted transfer of data as per guidelines of CPCB 
(if applicable). 

12. 	The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge 
of any air pollutant/gas/liquids from the vessels, mechanical equipment's etc. which are likely 
to cause environmental pollution. 

13. 	The unit shall plant & maintain minimum three layer of trees so far possible as per plantation 
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf)  all along 
the boundary of the industrial premises and check air/water/noise pollution at source. 

14. 	Any guidelines issued by the Central Government/State Govemment/MoEF/CPCB/SPCB/any 
other authority concerned, shall be binding. 

15. 	This 'Consent to Operate' is subject to orders on any litigation pending in any Court of Law. 
Any direction/order issued by any court shall be binding (if any). 

16. 	The Board reserves the right to revoke the 'Consent to Operate' granted to the industry at any 
time, in case the industry is found violating the provisions of Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from 
time to time. 

17. 	The unit shall comply with any other conditions laid down or directions issued in due course 
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 
and Air (Prevention & Control of Pollution) Act, 1981. 

B. 	OTHER CONDITIONS 
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▪ The unit shall comply with the conditions imposed by the MoEF/State Level Environment 
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in 
the environmental clearance granted to it as required under ETA notification dated 14-9-06, if 
applicable. 

2. 	The issuance of this consent does not convey any property right in either real or personal 
property, or any exclusive privileges, nor does it authorize any injury to private property or 
any invasion of personal rights, nor any infringement of Central, State or Local Laws or 
Regulations. 

. Stone Crusher units shall comply with the provisions of guidelines notified by the State 
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable). 

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide 
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide 
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable). 

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement 
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit 
shall also ensure provisions forthe regular and uninterrupted transfer of data from the real 
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which 
unit shall be liable for action on account of violation of the directions issued by 
Court/Government/SPCB in this regard (If Applicable). 

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department 
of Tourism & Civil Aviation/any other concerned Authority (As Applicable). 

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area. 

8. The unit shall ensure that there will not be significant visible dust emissions beyond the 
property line. 

9. The unit shall obtain and submit Insurance cover as required under the Public Liability 
Insurance Act, 1991. 

10. The unit shall put display Board indicating environmental data in the prescribed format at the 
main entrance gate. 

11. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of 
quantity of chemicals and energy utilized for treatment and sludge generated from treatment 
so as to satisfy the Board regarding regular and proper operation of pollution control 
equipment. 

12. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height 
standards shall be applicable to the industry from the date of such amendments/revisions. 

C. 	SPECIAL CONDITIONS 
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I. The Unit shall neither change the type of products nor shall exceed the production beyond 
the approved capacity without obtaining consent of the state Board. 
2. This consent of the State Board shall be only for the purpose and under the provisions of 
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite 
clearances required from other departments. 
3. This consent is subject to ratification of State Board or any litigation pending at any Court 
of Law. 
4. Pollution Control devices provided by the unit shall comply with norms as prescribed 
under Environment protection rules, 1986. 
5. Unit shall ensure compliance to the notified guidelines of DE --f. 
6. Unit shall ensure compliance to notified guidelines of CPCB by 17.10.2024 positively. 
7.. The unit shall be sole responsible to obtain and renew all other mandatory permissions 
required for the operation of stone crusher and its mining activities. 
8.The Regional Officer shall ensure that the sampling of the crusher is conducted as per the 
frequency prescribed by the State Board. 
9.This consent is subject to any other orders issued by any Court of law and ratification of the 
State Board. 
10. The mining operation shall be performed strictly as per the approved EMP and unit shall 
comply with the conditions of EC, Grant order/Deed and PMT. 
10. Capacity is as per earlier issued consents Sand & Bajri @7516.60 M.T./Year. 
11. Unit shall apply separately for CTE-Expansion for second EC dated 19.05.2023 of 
mining lease area bearing Khasra Nos. 5452 & 5455/1 measuring 02-93-58 fleet. (Pvt. 
Land/River Bed). 
12. Unit shall install server & mobile linked CCTV cameras for online monitoring mechanism 
immediately. 

By Order 
Member Secretary 

( H. P. State Pollution Control Board) 
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carried out by the joint inspection team un er the Chairmanship of Deputy Commissioner Una on 1 44./2023. 

is is for favour of our kind information and further necessity action please. 

Kumar 
Omit Officer 
:PCB Una 

ltiSPCIt 

_ 
H. P. STATE POLLUT

56
ION CONTROL BOA 

Regional Office Ulla 
Office: Phase-1V Rakkar Colony, Tehsil & Distt. Una, Pin.174303(H.P.) 

Phone: 01975.238131 
pet_mk.L emai  tvS3i,K; -74)ff 

1 C 

HPSPCBIROlUnalCommon 

Regional Officer 

Dated: 

Sh. Sanjay Kumar (Mobile No. 8803305933) 

Rio VP0 Dharampur, Telisil IbrOII  

Distt. Una (HP). 

Sublet 	trt 	.N.RATit aiiIft 	.:i#1.T011 IF? WIAT4 tTT 4 1iU17a 	 t 

This to to reference with representation dated 30/01/2023 submitted by you along with ot 

residents of Village pharamput, Tetisil Hatch, Dist 	(HP) against the establishment of stone crushers in VPO. 

Dhamrampur„ Iasi! Haroli, Distt. Una (HP). In this regard is to inform you that this office has already issue 
, 4.. 

Consent to Establish under the provisions of Water Pttenton & Control of Pollution) Act„ 1974 and Air 

(Prevention & Control of Pollution) Act, 1981: to the folloviiiig Stone Crushers: 

Thakur Enterprises Unit-IV, VP() Dharamptir, Te sii 454. Disft, Una (HP) vide e-Consent dated 

01/03/2021. 

2. 	:Shree Shree Rudra Stone Crusher and Screening Plant Unit-II VP0 Dharam ur Tehsul Hard. 

Distt Una (HP) vide e-Consent dated 26/052022. 

Stone Crushers are falls under the Consent Mechanism -  of the State Board and Consent to Establish 

was granted to the above said Stone Crushers subject to the pollution control norms after completion of all forthalities 

(i.e.. provisional registration issued by the State Geologist, GaiP, etc) It is also to inform you that Joint Inspection 

Committee under the Chairmanship of SDO (C) Hard has already inspected the proposed site of the :st ne crusher 

and on the recommendation of the Site Appraisal Committee provisional registration was issued to the above said 

Stone Crushers by the State Geologist, GoHP. 

It is also pertinent to mention here that the said complaint matter is already under consideration of 
A 

the Hontle NOT vide OA No, 863/2022 titled as Joginder Singh vis State of HP & Ors. Also, in compliance to the 

lioreble NOT order dated 11/0112023 in the said Original Application, the ;pint inspection of the site was airea 
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1 SPM 257.57 600 microgramm 
es/m3 

Within Permissible 
Limit 

Parameter Name Results Permissible Limit Remark/Result 
Analysis 

MPLING PARAME  

Sr. 
No. 

Units 

- 	- 	NNEXOP E 42- 9  
H.P.STATE POLLUTION CONTROL BOARD 

REPORT BY STATE BOARD ANALYST 
(Stack/Ambient Air) Monitoring Report 

Report No: 13217182/A-13602 
	

14/08/2024 

I hereby certify that I Sunil Rana, SO, State Board Analyst duly appointed under sub-section (2) of section 29 

of the Air (Prevention and Control of Pollution) Act, 1981 received on 29/07/2024 from Praveen Kumar 

Dhiman , AEE, HP State Pollution Control Board RO Una a Grab sample of 8.0 meters from crushing 

machinery of Thakur Enterprises Unit IV, VPO Dharampur, Tehsil Haroli District Una HP, 

Haroli Distt. Una, H.P. 177209 on dated 27/07/2024 for analysis. The sample was in a condition fit for 

analysis reported below: 

I further certify that I have analyzed the aforementioned sample on 29/07/2024 to 

14/08/2024 and declare the result of analysis is to be as follows :- 

The condition of the seals, fastening and container on receipt was asfollows:- 

Filter paper was enclosed in sealed envelope with the impression of HPPCB 104. The envelope contained details of sample 

like source of sample, time and date of collection, name and designation of person who had collected the sample. 

Signed this on 14/08/2024 

Remarks of Lab Head: 

P1 compare results with notified standards. 

Sunil Rana, SO 
(State Board Analyst) 

RL Una 

From: 

H.P. STATE POLLUTION CONTROL BOARD, 

RL Una 

To • 
Thakur Enterprises Unit IV 

VP0 Dharampur, Tehsil Haroli District Una HP, Haroli, 
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MP ME 

600 Within Permissible 
Limit 

209.29 SPM microgramm 
es/m3 

Parameter Name Results Permissible Limit Sr. 
No. 

Units Remark/Result 
Analysis 

-501- 
H.P.STATE POLLUTION CONTROL BOARD 

REPORT BY STATE BOARD ANALYST 
(Stack/Ambient Air) Monitoring Report 

Report No: 13230229/A-13603 
	

14/08/2024 

I hereby certify that I Sunil Rana, SO, State Board Analyst duly appointed under sub-section (2) of section 29 

of the Air (Prevention and Control of Pollution) Act, 1981 received on 31/07/2024 from Gurpreet Singh 

Atwal, JEE, HP State Pollution Control Board RO Una a Grab sample of 9 m from jaw crusher of 

Shree Shree Rudra Stone Crusher and Screening Plant Unit II, 5151,5158 VP0 Dharampur, 

Tehsil Haroli District Una HP, Haroli Distt. Una, H.P. 177209 on dated 29/07/2024 for analysis. The 

sample was in a condition fit for analysis reported below: 

I further certify that I have analyzed the aforementioned sample on 31/07/2024 to 

14/08/2024 and declare the result of analysis is to be as follows :- 

The condition of the seals, fastening and container on receipt was asfollows:- 

Filter paper was enclosed in sealed envelope with the impression of Hppcb253. The envelope contained details of sample 

like source of sample, time and date of collection, name and designation of person who had collected the sample. 

Signed this on 14/08/2024 

Remarks of Lab Head: 

P1 compare results with notified standards. 

Sunil Rana, SO 
(State Board Analyst) 

RL Una 

From: 

H.P. STATE POLLUTION CONTROL BOARD, 

RL Una 

To: 

Shree Shree Rudra Stone Crusher and Screening Plant Unit II 

5151,5158 VPO Dharampur, Tehsil Haroli District Una HP, Haroli, 

• --J.., 	• .. 
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